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THE HIGH COURT AND SUPREME COURT JUDGES 
(CONDITIONS OF SERVICE) AMENDMENT ACT, 1586 

I 

I 

I No. 38 OF 1956 . . 

. [26th August, 1986.1 

An Act further to amend the High court Judges (ilondiiions of 
and the Supreme Court Judges (Conditions #. of 

BE it enacted by parliament in the Thirty-seventh Year of the Republic 
of India as follows;-- 

CHAPTER I 

1, (I) This Act may be called the High Court and " Supreme Court Short 

Judges (Conditions of Service) Amendment Act, 1986. titIe 
and 
com- 

P (2) It  shall come into force on1 such date as the Central Government ,en,_ 
may, by notification in the-Official Gazette, appoint. ment-. 

CHAPTER'II , 

AMENDMENT OF m~ PQGH COURT JUDGES (CONDITIONS OF SERVICE) 
ACT, 1954 

28 ul 1 L8 1. 
2. In section '4. of the High Court Judges (Conditions of Service') Act, 

1954 (hereafter in  this Chapter referred to as the High Court Judges Amend- 
Act), in sub-section (2)) in  clause (a) ,- ment of 

section 4. 
(a) in sub-clause (i), the'word "and" occurring at  the end shall 

be omitted; 

( b )  aftgr sub-clause (ii),. the following sub-clause shall 5e ' 

inserted, namely: - I 

" (zii) where the Judge had, prior to Ws appointment as such, 
held any perisionable post under the Union or a State, the period 
of leave earned by him in the said post, so, however, that such 
period shall not exceed 'one hundred and eighty da$s in terms 
of leave on full allowances; and". 

+- - -.--- A - t .  -.--.- 
1 1-11-1986 : Jfide Notifi~tion No. S. 0 .827  (E), dated 24-10-1986, Gazette of India, 1986 

Extra-crdiaary 'part a, Section 3. (11). 



1'062 High Court and ~u~reme?our t  Judges (Conditions [ACT 38 - 
of Service) Amendment 

I ' 

&end- 3. In section 17A of the ~ f g h  Court Judges Act,-- 
ment of , 

sectian ' 
17A. (a) for subsections (1) and (2), the following sub-sections shall 

be. substituted, namely:- 
I 

I 
\ 

I 
I 

"(1) Where a Judge who, being in service on or after the 
I commencement of the iIigh Court and 'Supreme Court Judgee 
i 

/ 

(Conditions of Service) Amendment Act, 1986, dies, whether , 

1 before or after retirement in circumstances to which section 17 
does not apply, family pension calculated at the rate of fifty per 

I , cent. of the pension admissible to him on the date of his death 
I shall be payable to the person or persons entitled thereto and the - 

amount so payable shall be paid from the day following the date 
I 

I , of death of the Judge for a period of seven years or for a 
period up to the date on which the Judge would have attained* 

I the age of sixty-five years, ,had he survived, whichever is earlier, 

I and theredter at the rate of half of the family peasfon so ' . 
j I admissible. 

I 
I 
, '~lplanation.--For the purposes of djerrnining the person 

+ or' persons entitled to family pension under this sub-section,- 
1 

(i) in relation to a Judge who elects or is eligible to 
receive pension under Part I of the First Scheduje, the rules, 
notifications and orders for the time being in force with 
regard to the person or persons entitlkd to f,amilyrpension in 
relation t o ,  an,officer of the cent& Civil Services, Group, 
'A', shall apply; . 

(ii) in relation to a Judge who elects to receive pension 
under Part I1 or Part ,111 of the First Schedule, the ordinary 
rules of his service if he had not been appointed a Judge 
with respect to the person or persons entitled to family 
pensiop shall apply and big service as a Judge being treated 
as service therein. 

' 

(2) Where any Judge, who has elected to receive the pension 
payable to him udder Part I1 or Part 111 of the First Schedule,. 

I 

retires, or dies .in circumstances to which section 17 FIpes not . 
apply, gratuity, if any, shall be payable to the person or persons , 

entitled thereto under the ordinary rules of his service if he had 
not been appointed a Judge, his service as a Judge being treated 
as service therein for the purpose of calculating that gratuity."; 

(b) in sub-section (3),  in clause (iii) , for the , words "thirty 
thousand rupees", the words "fifty thousand rupees7"hall be substi- ..- 
tuted; 

(c) in the Explanation, for the words, brackets,and figures "sub- 
- sections (2) and (3)", the word, brackels and figure "sub-section - 

(3)" &all be substituted. 

. \ 
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I 4. After section 20 of thk High Court Judges Akt, the following section Insertion 
shall be inserted and shall be deemed to have been inserted with effect of new 
from the 5th day of September, 1977, namely:- section r '  20A. 

"20A. The Deposit Linked Insurance Scheme for the time being Deposit 

i in force under the General Provident Fund (Central Services) Rules, Linked 
1960, shall apply to every 3udge whether he subscribes to the General Insurance % 

Provident Fund (Central Services) or any other Provident Fund %hem?. 

referred to in section 20.". 
I 

I 5. In the High Court Judge3 Act, for sectioils 22B and 22C, the follow- Substitution 
1 img sections shall be substituted, naiely:- . of new 

sections 

I for . 
seotions 

I . . 22B and 
22C. 

; )  
I 

.. 
"2213. Every Judge shall be entitled to a staff car and one Conveyance 

I 
I hundred and fifty litrek of pztrol every month or the actual consump- facilities. 
I tion. 0.f petrol per month, whichever is less. 

22C. The Chief Justice and each of the other Judges of every Sumptuary 
High Court shall be entitled to a sumptuary allowance . of five allowance. 
hundred rupees per month and three hundred rupees per month, res- 
pectively.". 

6. In the First Schedule to the High Court Judges Act,- Amend- -. 
(a) in Part I, after paragraph 10, the Qllowing paragraph shall- merit of 

. be inserted, namely: - the First 
Schedule. 

D' '1J. In the case of a Judge to whom this Part applies and 
whp has retired on or after the commencement of the High 
C o u ~ t  and Supreme Court Judges (Conditions of Service) 
Amendment Act, 1986, the foregoing provisions of this Part shall 
hhve effect subject to the modifications that- 

(i) for paragraph 2, the following paragraph shall be 
substituted; namely: - 

, 
1‘ 2. Subject to the other provisions of this Part, the 

< ,  
pension payable 'to a *Judge to whom this Part applies . . and who has completed not less than seven years. of 
service for pension shall be- 

(a) for service as Chief Justice in any High 
Court, Rs. 4.500 per annum for each compl,e&d year 
of service; 

(b) for service as any other Judge in any High 
Court, Rs. 3,430 per anrium for each completed year 
of service: 

Provided that the "pension shall in no case exceed ' 

Rs. 54,000 per annum in the case of a Chief justice, 
and Rs. 48,000; per annhm in the case of any other 
Judge."; 
(ii) paragraphs 3 to 5 'shall be omitted; 

-, (iii) i n  paragraph 6, for the word and figure "paragraph 
.5", the word and figure "paragraph 2" shall be substituted; 
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I " (iv) for paragraph 8, the following paragraph shall be  
substituted, namely: - I 

'3. Notwithstanding 'anything contained in the fore- 
\ 

going provisions. of this Part, the pension payable to a 
1 Judge who has completed fourteen years of service for 

I p&sion, including not leas than six years of service as 
Chief Justice of one or *;ore of the Eigh Courts, shall b e  

I Rs. 54,000 per annum."; 

(u)  in paragraph 9, for the figures "6,000n, the figures 
"15,750" shall be substituted; 

i (vi) paragraph 10 shall be omitted.'; 

i (b) in Part 111, after paragraph 3, the following paragraph shall 
i be inserted, namely: - 
I '4. In the case of a Judge to whom this Part applies and who 
i 

e 

I / 

has retired on or after the commencement of the High Court and 
Sup~eme Court Judges (Conditions of Serqice) Amendment 
Act, '1986, the foregoing provisions of this Part shall have effect 
subject to the modifications that- 

(i) in paragraph 2,- 

(A) in clause (b) ,<for  the figures "500" and "2,500",1 
the figures "1,600" and "8,000" shall respectively be 
substituted; . I 

( B )  after clause (b), the following proviso shall be 
inserted, namely: - 

"Provided that the pension under clause (a) 
and the additional pension under clause (b)  , .  
together shall in no case exceed Rs., 54,000 per annum 
in the case sf a Chief Justice and Rs. 48,000 per 
annum in the case of any other Judge."; 

(ii) paragraph 3 qhall be ~mitted.'. 

CHAPTER I11 

Amend- . 7. In section 4 of the Supreme Court Judges (Conditions of Service) 
ment of Act, 1958 fiereafter in this Chapter referred to as the S u ~ r c m e  Court 41 of1958. 
section Sudqs  Act), in  sub-seetion (2), in clause ( a ) ,  in sub-clause (iii) , for the 
4. words 'Your months in terms of leave on half allowances", the words "one 

hundred and eighty days in terms of leave on full allowances" shall be 
substituted: - ' I 

Amend- 8. In section 16A of the Supreme Court Judges Act,- 
ment of 
section (a) for sub-section ( I ) ,  the following sub-section shall be substi- 
16A. tuted, namely:- 

"(1) Where a Judge who, being in service on or after the 
cotmmencement of the High Court and Supreme Court Judges 
(Conditions of Service) Amendment Act, 1986,- 

(a)  dies begore retirement, family petlsion calculated 
, at the rate of fifty per cent, of the pension admissible to him @ 
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on the date of his death shall be payable to the person or 
persons entitled thereto and the mount  so payable shall be 
paid from 'the day following the date ,of death of the Judge 
for a period of seven years or for a period up to the 'date on; 
which the Judge wculd have attained the zge of sixty-five 
years, had he survived, whichever is ea.rlier, and thereafter 
at the rake of half of the family pension so admissible; and 

(b) dies after retirement, family pension calculated at 
the rate of half 'of the pension so admissible to him shall be 
payable to the person or persons entitled thereto. 

Explanation.-For the purposes of determining the person 
or persons entitled to family pension under this sub-section,- 

(i) in relation to a Judge who elects or is eligible to 
receive pension under Part I of the Schedule, the rules, noti- 
fications and orders for the time being in force with regard , 

to the person or pe2sons enti2ed to family pension in rela- 
tion to an officer of the Central Civil Services, Group 'A', , 
-shall. apply; 

(ii) in relation to a Judge who elects to receive pension 
' 

under Part 11 or Part I11 of the Schedule, the ordinary rules 
of his service if he had not been appointed a Judge with 
respect to the person or persons entitled to family pension 
shall apply and his service as a Judge being treated as ser,- 
vice therein."; 

( b )  in sub-section ( 2 ) ,  in clause (iii), for the w'ords "thirty 
thousand rupees", the words "fifty thousand rupees" shall be substi- 
tuted; 

(c) in the kxplanation, for the words "In this section", the words, 
brackets and figure "In sub-seetion (2)" shall be substituted. 

9. After section 20 of the supreme Court Judges Act, the following hsertion 
section shall be inserted and shall be d.eemed to have been inserted with of new 
effect from the 5th day of September, 1977, namely:- section 

20A. - 
"20A. The Deposit Linked Insurance Scheme for the time being Deposit 

- in force under the General Provident Fund (Central Services) Linked 
Rules, 1960, shall apply to every Judge whether he subscribes to the InSWBnDe 

General Provident Fund (Central Services) or any-other Provident Scheme. 

Fund referred to in section 20.". 

10. In the Supreme Court Judges Act, for section 23A, the fouowing Substitu- 
section shall be substituted, namely:- -tion of 

new see- 
tion for 
section 
23A. , 

"23A. Every Judge shall be entitled to, a staff car and one Cfonvey- 
- hundred and fifty litres cf petrol every month or the actual consump- 

facilities. ante . tioil of petrol per month, wliichever is less.". 
11. In section 239 of the Supreme Court Judges Act, for the words Amend- 

"five hundred rupee3 per month and three hundred rupees", the words ment of 
sectlon "otle thousand twu hu~idred and fifty rupees per month and swen 
23B, hundred and fifty rupees" shall be substituted, 

3 .  
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Amend* 
nent of 

12. In the Schedule to the Supreme Coart Judges Act,-- 
, - 

the (a) in Part  I, after paragraph 6, the following paragraph shall 
Sche- 
dule. 

be  inserted, nanicly: - 
'> 

'7. In the case of a Judge to whom this Part  applies and 
who has retired on or after the commencement of the High 
Court and Supreme Court Judges (Conditions of Service) 
Amendment Act, 1986, the foregoing provisions of this Part shd l  
have effect subject to the modifications that- 

I (i) in paragraph 2,- 
1 (A) in clause (b), for the figures "470", "20,000" 
I 

an "1,2007', the figures "1,235?', "37,500" and "3,150" 

I shall respectively be substituted; 

(B)  in the proviso, for the figures "26,000"1 the 
figures "60,000" shall be substituted; 

(ii), to paragraph 3, the fol.lowing proviso shall be 
added, namely: -- 

"Provided. that the pension under this paragraph 
shall in no case exceed Rs. 54,000 per annum."; 

(iii) in paragraph 5, for the figures' "7,500", the figures 
"19,700" shall be substituted; 

(iv) paragraph 6 shall be omitted.'; , 

(b) in Part 111, after paragraph 3, the following paragraph shall 
be inserted, namely: - 

'4. In the case of a Judge to whom this Part applies and who 
has retired on or after the commencement of the High Court and . 
Supreme Court Judges ('Conditions of Service) Amendment 
Act, 1986,) the foregoing provisions of this Part shall have effect 
subject to the modifications that;- 

(i) in paragraph 2,- 

(A9 in clause (b), for the figures "5a0" and "2,5009', 
the figures "1,600" and "8,0b0" shall respectively be 
substituted; ' 

(E) after clause (b), the following proviso shall 
be inserted, namely:- 

"Provided that the pensioll under clause (a) 
and the additional pension under clause (b) toge- 
ther shall in no case exceed Rs. 60,000 per annurn 
in the case of tlie Chief Justice and Rs. 54,000 per 
annurn in the case of any other Judge."; 

.(I%) Paragraph 3 shall be omitted.'. 


